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AEMINISTRAEIVE TRIBUNAL HYLERABAD BESCH AT HYDERABAD

v O.ANO. 656/92.‘/f¢
ArJ Date of Order: 30=0-92,
¥

' In THE CENTRAL
(—\

Between

p.vijayakumar Babu. applicant.

L

L and _
7 | pirector General, All India Radio, New Deihi. —
¥~ gtation Director, All Ingia Radio, Vljayawada./\ .

) | .. Respondents. ™

For the Applicant: Mr.C. Pamchander Rao, advocate -

For the Respondents: Mr.N.V.Ramana, Adal.cesc. v

CORAM3 | \ o
THE HON'BLE MR,R,BALASUBRAMANIAN 3 MEMBER (ADVN)

THE HON'BLE MR.C.J. ROY 3 MEMBER (JUDL )

‘The Trikbunal made the following Order:z-

This application is filed by the spplicant inder
of A.T.ACt, 1985 claiming that the suspension ordered by

section 19

the Station Director No.

consequent relief.
subsequent to the filing of the OA, the applicant has

made a representation dated 6=8-92 i.e, 3 days after the CA is filed,

The learned counsel for the applicant is unable to place before

the court any rule showing whether an employee of this nature is

suspended.
-Shri N.V.Ramana, learned counsel for the respondentdfile
his two counters on merits as well as on the preliminary points.
We are of the opinion that this -OA is not maintainable because the
departmental statutory remedies are not exhausted as available
gection 20 of the A.T.Act. 1985, The representation that is pe
with the department can be disposed of as per the rules. If t
applicant is aggrieved, he can come back after the final orders
the respondents. Therefore, the CA is disposed of with no orde
as to costs. The respondents are directed to dispose of the
representation of the applicant within a period of 4 months £

" the date of receipt of the order, .

: L

To o {_ﬁ

1. The Director General, All India Radio, New Delhi.
2. The station Director, All Indis Radio, VijayaWagg

3. One copy to Mr,C.Ramchander Rao, Advocate, 2=2-73
. Hyderabad.

4, One copy to Mr. N.V,Ram@na, Addl.CGsC CaT

Nl

5.,8. One spare COpYe. ¢
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IN THE CENTRAL ADZ"IINISTRATIVE TRIBUNAL A

HYDERABAD BENCH : HYDERABAD -
. T
THE HON'BLE MR ) k,_
' AND {,M
t'—-//-_ '
THE HON'BLE MR.R.BALASUBRAMANIAN:M(A) f\ r
A ‘ r
THE HON'BLE MR.T. DRASEKHAR . REDODY 3 '
- M(JUDL) E

AND 1/

+ THE HON'BLE MR.C.J.ROY : MEMBER(JUDL) ™

Dated 30 ~ 1992 (

ORTERY JUDGMENT 5 « ..

RAT7EvA, /M.i,N

in

0.8.M0.  bS6 ,?L-

Disposed of with directions
—————

Dismisged TTT———

Dismisged as withdrawn
Dismi sed for default

M.A.0 de;ed/Re_]ected
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